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 fShiri:Raj  Bahadut)
 are  able  to  reach  a  decision,  the  House.  will  be
 informed.

 ‘About  freight  rates,  this  quenion  has  been
 raised  earlier:  also’  in  this  House.  I  can  only
 say  that  the  only  answer  lies  in  expanding  our
 fleet  as  much  as  we  can  and  to  be  as  much
 independe  ble  of  the  liner  conferences. as  possi
 But  the  tiner  conferences  are  an  essential  re

 also  because  they  provide  a  stable,
 dependable,  regular  service.  So,  we  have  got
 to  see  that  so  far  as  we  are  concerned,  there  is
 m0  ground  or  reason  given  for  the  increase  in
 freight  rates.  Port  charges  increase  because
 the  labour  wage  bill  increases.  Increase  in  the
 wage  bill  leads  to  increase  in  port  charges.
 Port  charges  and  other  increases,  like  increase
 in  the  cost  of  oil,  bunker  and  all  this,  Icad  to
 increase  in  freight  rates.  When  these  freight
 rates  are  increased,  they  prove  detrimental  and
 reduce  the  capacity  of  our  exports  to  complete
 in  foreign  markets.  It  is  a  vicious  circle.  So,
 Jet..us  be  all  conscious  about  it  and  try  to  do
 whatever  we  can  about  it.

 MR.  SPEAKER  :  I.am  glad,  something  has
 been  said  about  this  Ministry  also.  I  will  now
 put  all  the  cut-  motions  tothe  vote  of  the
 House.

 SHRI  S.  M.  BANERJEE  (Kanpur)  :
 it  i  five  minutes  past  six  O'Clock  ;
 Demands  cannot  be  guillotined  now,

 Sir,
 so,  the

 MR.  SPEAKER:  You  work  both  ways.
 You  ask  for  extension  of  time  and  then  you  also
 object  to  it.

 SHRI  Ss.  M.  BANERJEE:  If  a  man  is  to
 be  hanged  at  4  O’Clock,  he  cannot  be  hanged
 after  it  is  past  4  O’Clock.

 MB.  SPEAKER  :  I  am  now  putting  all  the
 cut*  motions  together  to  the  vote  of  the
 House.

 All  cut  motions  were  put  and  negatived,

 “MR.  SPEAKER  :  The  question  is:

 “That  the  respective  sums  not  exceeding
 the  amounts  ‘shown  in  the  fourth  column  of
 tbe  order  paper  be  granted  ‘to  the  President

 “to  complete  the  sums  necessary  to  defray  the
 charges  that  will  come  in  course  of  payment

 ;  during  the  yeer  eading  the  3st  day  of
 March,  ‘1972,  in  ruspect  of.  the  Heads  of
 demanda  entered:  in  the  second  column
 thereof  against  Demands  Nos.  730  77  and
 34  to  36  relating  to  the  Ministry  of  Shipp-
 ing  and  Transport.”

 The  motion  was  adopted.

 38.05  hrs.

 Monsrrigs  or  Finance,  Law  AND  JUSTICE  AND
 PLANNIXG  AND  DEVELOPMENTS  OF  ATOMIC

 Ewercy,  COMPANY  AFFAIRS,  ETC,

 MR.  SPEAKER  :  I  am  now  putting  all  the
 outstanding  Demands  to  the  House.

 The  question  is:

 “That  the  respective  sums  not  exceeding
 the  amounts  shown  in  the  fourth  column  of
 the  order  paper  be  granted  to  the  President
 to  complete  the  sums  necessary  to  defray  the
 charges  that  will  come  in  course  of  payment
 during  the  year  ending  the  3lIst  day  of
 March,  ‘1972,  in  respect  of  the  Heads  of
 demands  entered  in  the  second  columa
 thereof  against—

 {l)  Demands  Nos.  3  to27  and  II4  to  I2]
 relating  to  the  Ministry  of  Finance  ;

 {2)  Demand  No.  69  relating  to  the  Ministry
 of  Law  and  Justice  ;

 (3)  Demand  No.  72-A  relating:to  the  Minis-
 try  of  Planning  ;

 (4)  Demand  Nos,  88,  89  and  43  relating  to
 the  Department  of  Atomic  Energy  ;

 (5)  Demand  Nos,  95  and  96  relating  to  the
 Department  of  Company  Affairs  ;

 (6)  Demand  No.  97  relating  to  the  Depart-
 ment  of  Electronics  ;

 (7)  Demand  No.  I0]  relating  to  the  Depart
 ment  of  Parliamentary  Affairs  ;

 (8)  Demand  No.  |  03  relating  to  the  Depart-
 ment  of  Science  and  Technology  ;

 (9)  Demand  No.  06  relating  to  the  Depart-
 ment  of  Supply  ;
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 (I0).  Demand  :  No,,.408:.  relating.  10  ‘Lok
 Sabha  ated

 (aa)  Demand  No.  409  relating  to  Rajya
 Sabha  ;  and  pe  tee  के

 2):  Demand,  7२००३०  yelating  to  the  Secre>
 tariatv  of  the  Vice-President.’’

 The  motion  was  adopted.

 SHRT  5.  ४.  BANERJEE  :
 silence  for  two  minutes.

 Let  us  observe

 MR.  SPEAKER  :  Silence  for  what  ?

 SHRI  5.  M.  BANERJEE:  To  pay  our
 homage  to  those  who  have  been  guillotined.

 MR,  SPEAKER  :  Now,  the  question  is:

 “That  the  respective  sums  not  exceeding
 the  amounts  shown  in  the  fourth  colamn  of
 the  order  paper  including  the  sums  already
 voted  ‘on  account’  for.  the  relevant  services
 be  granted  to  the  President  to  defray  the
 charges  which  wi}l  come  in  course  of  -pay-
 ment  during  the  year  ending  the  3lst  day  of
 March,  1972,  in  respect  of—

 (I)  Demand  Nos.  68  and  70  relating  to  the
 Ministry  of  Law  and  Justice  ;

 (2)  Demand  No.  72  relating  to  the  Minisiry
 of  Planning  ;

 “@)  Demand  Nos.  102  and  04  relating.  to
 the  Department.  of  Science  and,  Technology  ;
 and

 (4)  Demand.  ,Nos,  05  and  07  relating  to
 the  Department  of  Supply.”

 The  motion  was  adopted

 _MR.  SPEAKER:  All  the  Demands.  and
 everything  else  is  passed.

 [The  motion  for  Demands for  Grants  which.  were
 adopted  by  the  Lok.  Sabha,  are  reproduced
 below—Ed.]

 Demanp  No,  3—Minwrry  FINANCE.

 “That  a  sum  rot ahs  exceeding  Rs.
 -.42,58,15,000  Le  granted  to  the  President

 ASADHA  ३3५.4898  (GAKA)  Pinasea,  Loy  at.)  emt

 to  complete  the  sum  FY  to  defray:  jthe
 charges  which  will:  come  in  course  of  aur
 ment  during  the  year  ending  the  3lst  day

 (Of  March.  1972,  in  .  respect  of  ‘Ministry  of
 Finance}.”  aT

 Demanv  No,  i4—-Ousroms.”  -

 “That  a  sum’  not"  exceeding  “Rs
 6,36.01,000  be  granted  to  the‘  Président  to
 complete  the  sum  necessary  to  defray  tl
 charges  which  will  ‘come  in  course  of  pa'
 ment  during  the  year  ending  the  3ist  day
 of  March,  1972,  in  reapect  of  ‘Customs’,””

 DEMAND  No,  I5=-UNjon  Excisz  Dutigs,  cat  ¢

 “That:  a  sum  slot’  exceeding  “Rs.
 12,72.61,000.  be  granted  tothe  President  te
 complete  the’  sum  -neécesary”  to  defray  “tie
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year:  ending  the  3lst  day
 of  March  1972,  in  respect’  of  ‘Union  Excise
 Duaties’.”

 Dewanp  No.  l6—Taxes  ON  INCOME  INCLUDING
 Corporation  TAX  ETC.

 “That.  a  sum  -not--  exceeding..Rs
 13,37,40,000.  be  granted:  to  the  President  to
 complete  the  sum  necessary  to  defray  the
 charges  which  ..will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3!st  day  of
 ‘March,  1972  in  respect  of  ‘Taxes  on.  Income
 including  Corporation  Tax,  etc.’.”

 G
 =

 tc

 TigmAnp  No.  I7--STAMPS

 wn  “¥hat:  a.  sum:  not  exceeding.  (RE
 +3,25,10,000  be  «granted  to  the  President  to
 complete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  duting  the  yéar  ending  the.  3ist-day
 of-March,  1972,  in  respect  of  ‘Staripe’."’.:

 Demanp  No.  ]8—Avnit.  he

 “That  a  sum  not  exceeding  Rs.
 2),20,00,0C0  be.  granted  -to.the  President
 complite  tbe:  sum.’  necewary  to  defray  the
 charges  which  will  come  in  course  of  pay-

 “ment  during  the  year  ending  the  3ist  day
 -of  March,  972,,  in  respect.  of  “Audit?,”.c:
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 Deskin
 No.  9—-Currency  AND  Cormacr.

 %  That’  a  sum  ‘not  exceedihg  |  Rs
 11,06,81.000,  be  granted  to  the  President  to
 complete  the  sum  necessary  to  defray  the
 charges  which  wil)  come  .in  course  of  pay-
 ment  during  the  year  ending  the  3Ist  day

 -of  March,  1972  in  respect  cf  ‘Currency  and
 Coinage’

 oe  .

 “Di  1  Min.  ०

 ‘Daypasn  No,  20—Mint

 “That  a  sum  not  exceeding  Rs
 3.04.03.000  be  granted  to  the  President  to
 complete  the  sum  necessary  to  defray  the
 charges  which’  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3st  day

 ~30f  Masch,  ‘1972  in  respect  of  ‘Mint?’.”

 Dygmann  No.  2l--Korar  Gop  Mines,
 oH

 ast:  “That  a  sum  not.  exceeding  ,  Rs.
 -  5,43,78,000  be.  granted  to  the  President  to

 complete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-

 _.ment  during  the  year  ending  the  3ist  day
 March,  1972,  in  respect  of’  ‘Kolar  Gold
 Mines’.”

 DRwann  No.  .22—Psnsions  AnD  oTuek  RETIRE-
 ot  "WENT  Benerits,”
 ast
 “i  “That  a  sum  not  ‘exceeding  Rs.

 5  -15.63,0C0_  be’  granted  to  the  President  to
 se  gumplete  the  ‘sum  necessary.  to  defray  the

 charges  which  will  come  course  of  pay-
 ment  during  the  year  ending  the  3lst  day
 of  March  1972,  in  respect  of  ‘Pensions  and
 other  Retirement  Berefits.™

 Dibaann  ‘No.  23—Oprrum.  Factories.  AND  ALKA-
 f  at  Loin  Woxxs

 oat
 vow.  -“That-  a.  sum  not.  exteeding..  Rs
 7«'§7,46,000  be  :granted  to  the  Pyesident  to

 complete  the  sum  necessary’  to.  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day  of
 March,  1972  in  respect  of  ‘Opium  Factories
 and  Alkaloid  works’.”

 mn  tet
 Dewann  No.  24-OrnHer  REvENUe  ExPkNprrure.
 ay  os  ott  Minisrra¥  07  Finance.
 remy

 /  “That  a--sum  not.  excéeding  -  Rs
 -16,08,90,000  be  granted  to  the’  president

 JUEY  FA,-1971  ‘"  Finance;  Lawi  ete.)  .  Lv  336

 ipl  ry  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day  of
 March,  ‘1972,  in  respect  of  ‘Other  Revenuc
 Expenditure  of  the  Ministry  of  Finance’."'

 ‘to  complete  the  sum

 DewAnD  No.  25—GRANTS-IN-AID  TO  STATE  AND
 Unton  Terrrrory  GOvERN-
 MENTS,

 “That  a  sum  not  exceeding  Rs.
 -4,51,36,97,000,  be  granted  to  the  President
 to  complets  the  sum  necessary  to:  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  yoar  ending  ‘the  3lst  day
 of  March,  ‘1972,  in  respect  of  ‘Grants-in-aid
 to  State  and  Union  Territory  Governments’.”

 CemaAnpb  No,  26—MisceLLANgous  ADJUSTMENTS
 BETWEEN  THE  CENTRAL  AND
 Stats  AND  UNION  TERRITORY
 GOVERNMENTs.

 “That  a  sum  riot  ‘exceeding  Rs.
 36,69,000  be  granted’  to  the  President  to
 complete  the  sum  necessary  to  ‘defray  the
 charges  which  will  come  in  coursé  of  pay-
 ment  during  the  year  onding  the  3!st  day
 of  March,  ‘1972,  in  respect  of  ‘Mistellancous
 Adjustment  between  the  Central  and  State
 and  Union  Territory  Governments’.”

 Demap  No.—27—Pre.  PARTITION  PAYMENTS.

 ‘«That  a  sum  not  exceeding  Rs.  36,000
 be  granted  to  the  President  to  complete  the
 sum  necessary  to  defray  the  charges  which
 will  come  in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,  1992  in
 respect  of  ‘Pre-partition  Payments’.”

 DrManp  No.  |!4—CAPIvAL  OUTLAY  ON.  THE
 Inpta  Security  Press.

 “That  a  sum  not  exceeding  Rs.
 42,05,000  be  granted  to  the  President  to
 complete  thé  sum  necessary  to  defray  the
 charges  which  will  come  ‘in  course  of  pay-
 ment  during  the  year  ending  the  3ist  day

 *’of  March,  1972  in  respect  of  ‘Capital  outlay
 on  the  India  Security  Press’.’’

 Dewanp  No.  |!5—-CAprraL  OUTLAY  ON  CUR-
 RENCY  AND  COINAGE.

 “That  a  ‘sum  not  ‘exceeding
 Rs.  -7,10,85,000  be  granted  to  the  President
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 to  complete  the  sum  necessary  to  defray  th-
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  on  the  3lst  day
 of  March,  ‘1972,  in  respect  of  ‘Capital  outlay,
 Currency  and  Coinage’.”

 Demann  No.  ]6—CaPiTAL  OUTLAY  ON  MINTS.

 “That  a  sum  not  exceeding
 Rs.  19,21,000,  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day  of
 March,  1972,  in  respect  of  ‘Capital  outlay  on
 Mints’.”

 7—CaPITAL  OUTLAY  ON  KOLAR
 66.7  Mings.

 Demanp  No.

 “That  a  sum  not  exceeding
 Rs.  91,09,000,  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day  of
 March,  1972,  in  respect  of  ‘Capital  outlay  on
 Kolar  Gold  Mines’.”’

 Demanp  No.  |)8—CommuTED  VALUE  OF  PEN-
 SIONS.

 “That  a  sum  not  excecding
 Rs.  7,67,47,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3ist  day  of
 March,  1972,  in  respect  of  ‘Commuted  Value

 of  Pensions’.”’

 Demand  No.  !9—OTHER  CAPITAL  OUTLAY  OF
 THE  MINISTRY.

 “That  a  sum  not  exceeding
 Rs.  -74,61,000  be  granted  to  to  the  President
 to  complete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  ycar  ending  on  the  3ist  day
 of  March,  1972,  {n  respect  of  ‘Other  capital
 outlay  of  the  Ministry  of  Finance’.”

 Demand  No.  20—Capirat  outlay  ON  GRANTS
 TO  STATE  GOVERNMENTS
 FOR  DevaBLoPMENT.

 “That  a  sum  not  -  exceeding
 Rs.  9.87,35,00C  be  granted  to  the  President
 to  complete  the  sum  recessary  to  defray  the
 charges  which  will  come  in  courre  of  payment
 during  ‘the  -yearending  on  the  3)st  day  of

 ASADHA  30,  893  (SAKA)  Finance,  Lam  etc.)  8१8

 March,  1972  in  respect  of  ‘Capital  outlay.on
 Grants  to  State  Governments  for:  Develop-
 ment’.’’

 Demanp  No.  2!—LoANs  AND  ADVANCES  BY  THE
 CENTRAL  GOVERNMENT.

 “That  a  sum  not  _—  exceeding
 Rs.  3,42,89,66,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray  the

 ‘charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day  of
 March,  1972,  in  respect  of  ‘Loans  and  Advan-
 ces  by  Central  Government’.”

 Demand  No,  69—ADMINISTRATION  OF  JUSTICE,
 “That  a  sum  not  _—  exceeding

 Rs.  165,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  eefray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day  of
 March,  1972,  in  respect  of  ‘Administration
 of  Justice’.””

 Demanp  No.  72-A—PLANNING  COMMISSION.

 “That  a  sum  not  exceeding
 Rs.  1,09,02,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  on  the  3lst  day
 of  March,  1972,  in  respect  of  ‘Planning  Com-
 mission’.”

 Demand  No,  88—DgPARTMENT  OF  ATOMIC
 Enercy.

 “That  a  sum  not  exceeding
 Rs.  23,99,000  be  granted  to  the  President
 ta  complete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day  of
 March,  ‘1972,  in  respect  of  ‘Department  of
 Atomic  Energy‘.”

 Demanp  No.  89—OTHER  REVENUE  EXPENDITURE
 OF  THE  DEPARTMENT  OF  ATO-
 mic  ENERGY.

 “That  a  sum  not  exceeding
 Rs.  36, 18,99,000  be  granted  to  the  President
 to  complete  the  sum  ry  to  defray  the
 charges  which  wilt  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day  of
 March,  !972,-in  respect  of  ‘Other  Revenue
 Expenditure  of  the  Department  of  Atomié
 Energy  yo
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 Dewanp  No.  43—CaPITAL  OUTLAY  OF  THE

 DgpaRTMENT  OF  ATOMIC
 Enercy.

 “That  a  sum  not  —_  exceeding
 Rs.  29,63,43,000  be  granted  to  the  President

 ‘to  complete  the  sum  necessary  to  defray  the
 charges  which  will  comein  course  of  pay-
 ment  during  the  year  ending  the  3lst  day  of
 March,  1972,  in  respect  of  ‘Capital  outlay  of
 the  Department  of  Atomic  Energy’.”

 DemanD  No.  95—DrpARTMBNT  OF  COMPANY
 AFFAIRS.

 “That  a  sum___sionot  exceeding
 Rs.  22,99,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  on  the  3ist  day
 of  March,  1972,  in  respect  of  ‘Department  of
 Company  Affairs’.””

 DEMAND  No.  96—OTHER  REVENUE  EXPENDI-
 TURE  OF  THE  DEPARTMENT
 OF  COMPANY  AFPAIRS,

 “That  a  sum  not  exceeding
 Rs.  56,15,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3ist  day  of
 March,  1972,  in  respect  of  ‘Other  Revenue
 Expenditure  of  the  Department  of  Com-
 pany  Affairs’.”’

 Demanp  No.  97—DEPARTMENT  OF  ELECTRO-
 NICs,

 “That  a  sum  not  exceeding
 Rs.  85,55,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3st  day  of
 March,  1972,  in  respect  of  ‘Department  of
 Electronics’.”

 Demanp  No.  l0l—DerartMenT  oF  PARLIA-
 MENTARY  AFFAIRS,

 “That  ‘a  sum  not.  exceeding
 »  Rs.  7,45,000  be  granted  to  the  President
 a  to  complete  the  sum  necemary  to  defray  the

 ce  charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst_  day  of

 March,  1972,  in  respect  of  “Department  of
 Parliamentary  Affairs‘.”’

 Demanp  No.  03—Survey  or  INDIA.

 “That  a  sum  not  exceeding
 Rs,  4,17,67,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  on  the  3lst  day
 of  March,  1972,  in  respect  of  ‘Survey  of
 India’.”

 DemanpD  No.  06—-Supptizs  AND  DISPOSALS.

 “That  a  sum  not  exceeding
 Rs.  3,14,75,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day  of
 March,  1972,  in  respect  of  ‘Supplies  and
 Disposals’.”

 DeManp  No.  !08—Lox  SaBHa.

 “That  a  sum  not  exceeding
 1,83,65,000  be  granted  to  the  President
 to  lete  the  sum  ry  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day  of
 March,  1972,  in  respect  of  ‘Lok  Sabha’.”

 DeMANnD  No.  09—Rajya  SABHA.

 “That  a  sum  not  exceeding
 Rs.  75,63,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  ycar  ending  the  3lst  day  of
 March,  1972,  in  respect  of  ‘Rajya  Sabha’.’’

 DEMAND  No.  !0—SECRETARIAT  OF  THE  VICBE-
 PRESIDENT.

 “That  a  sum  not  —  exceeding
 Rs,  -2,31,000  be  granted  to  the  President
 to  complete  the  sum  necessary  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day  of
 March,  ‘1972,  in  respect  of  ‘Secretariat  of  the
 Vice-President’.”’

 Demand  No.  68—Miunistry  or  LAW  AND  Jus-
 TICE,

 ““That  a  sum  not  _—  exceeding
 Rs.  1,02,90,000  including  the  sums  already
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 _  voted  ‘on  account’  for  the  relevant  strvices
 be  granted  to  the  President  to  defray  the
 charges  which  will  come  in  course  of  pay- ment  during  the  year  ending  the  3lst  day  of
 March,  1972,  in  respect  of  ‘Ministry  of  Law
 and  Justice’.”’

 Demanp  No.  70—OrHeR  REVENuE  EXPEND!-
 TURE  OF  THE  MINISTRY  OF
 Law  AND  Justice.

 “That  a  sum  not  exceeding
 Rs.  6,54,18,000  including  the  sums  already
 voted  ‘on  account’  for  the  relevant  services
 be  granted  to  the  President  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day  of
 March,  1972,  in  respect  of  ‘Other  Revenue
 Expenditure  of  the  Ministry  of  Law  and
 Justice’.””

 DeMAND  No.  72—MiInistRy  OF  PLANNING,
 “That  a  sum  not  —  exceeding

 Rs.  4,00,000  including  the  sums  already
 voted  ‘on  account’  for  the  relevant  services
 be  granted  to  the  President  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day  of
 March,  1972,  in  respect  of  ‘Ministry  of  Plan- 29 ning’.

 DEMAND  No.  !02—DEPARTMENT  OF  SCIENCE
 AND  TECHNOLOGY.

 “That  a  sum  not  exceeding
 Rs.  1,16,87,000  including  the  sums  already
 voted  ‘on  account’  for  the  relevant  services
 be  granted  tothe  President  to  defray  tha
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3ist  day  of
 March,  1972,  in  respect  of  ‘Department  of

 3  98 Science  and  Technology’,

 04—Grants  TO  COUNCIL  OF
 Screntiric  AND  INDUSTRIAL
 RESEARCH.

 DemManD  No.

 “That  a  sum  not  =  exceeding
 Rs.  23,2,2i,000  including  the  sums  already
 voted  ‘on  account’  for  the  relevant  services
 be  granted  to  the  President  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day  of
 March,  1972,  in  respect  of  ‘Grants  to  Coun-
 cil  of  Scientific  and  Industrial  Research’.”

 ASADHA  30,  693  (SAKA)  Appropriation  (No.  2)  Bill,  72277  342

 Demanp  No.  105—DePARTMENT  oF  SuPPLy,

 “That  a  sum  not  exceeding
 Rs.  1,18,37,000  including  the  sums  already
 voted  ‘on  account’  for  the  relevant  services
 be  granted  to  the  President  to  defray  the
 charges  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day  of
 March,  1972,  in  respect  of  ‘Department  of
 Supply’.”

 DeMAnD  No.  I07—Orner  REVENUE  EXPENDI-
 TURE  OF  THE  DEPARTMENT
 or  SupPty,

 “That  a  sum  not  exceeding
 Rs.  46,51,000  including  the  sums  already
 voted  ‘on  account’  for  the  relevant  services
 be  granted  to  the  President  to  defray  the
 charges  which  wil!  come  in  course  of  pay-
 ment  during  the  year  ending  the  3lst  day  of
 March,  1972,  in  respect  of  ‘Other  Revenuc
 Expenditure  of  the  Department  of  Supply’.’’

 8.07  brs.

 APPROPRIATION  (No.  2)  BILL,  1971

 THE  MINISTER  OF  FINANCE  (SHRI
 YESHWANTRAO  CHAVAN):  587,  I  beg  to
 move  for  leave  to  introduce  a  Bill  to  authorise
 payment  and  appropriation  of  certain  sums
 from  and  out  of  the  Consolidated  Fund  of  India
 for  the  services  of  the  financial  year  971-72.

 SHRI  SEZHIYAN  (Kumbakonam)  ;  I  rise
 on  a  point  of  order,  Sir.

 MR.  SPEAKER  :
 business,

 This  is  justa  formal

 SHRI  SEZHIYAN  :  |  Sir,  if  you  look  to  the
 Schedule  given  in  the  Bill,  you  will  find  various
 Ministries  have  been  put  like  this:  Raksha
 Mantralya/Ministry  of  Defence;  Shiksha

 -Vibhag/Department  of  Education:  Samaj
 Kalyan  Vibhag/Department  of  Social  Welfare
 and  so  on  and  so  forth.

 It  was  agreed  to  earlier  that  only  English
 names  will  he  used  and  Hindi  version  in  Deva-
 nagari  script.  That  was  agreed  to  in  the
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